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Applicant Jhabbloo moved an application (Case
No. 187/79) under Section 15(2) of the Poyment of Wages
Act;1936 (hereinafter referred to as the P.W.Act) for refund
of Rs. 19676.40 as illegally and unauthorisedly deducted
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'uuw and Rs. 196764.40 as compensation,
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others vs. Phooldeo and others (Civil Mise. Writ Petition
No. 13349 of 1986 decided on 2.2.1987) a Divisien Benmeh
of the Hon.High Court of Allahabad has held that the juris-
diction of the Preseribed Authority under the P.W.Aet is

M Act. In m VB« , _h;“__.._.,'_.,,__h jew delhi 3
(Reglstration T.A.No. 876 of 1986 decided on April 24, 1987°
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